
CENTRAL ADMINISTRATIVE TRIBUNAL 
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0 	 bate of Order: 03.08.2016 

Present 	.h 
:Hon'ble Ms. Bid isha Banerjee, JudiciI Member 
Hon'ble Mr, P.K.Pradhafl, Administrative Member 

Akhilesh Kurnar 

I 	
RRC(ERIY) 

the Appli aqt ' 	: Mr. TK Biswas, Counsel 

Forthe Res ond ts 	: None 

ORDER(Qiall 

Per Ms. Bidisha baneiee JM:- 

NoneappearS on behalf of the respondents an,d despite several opportunitieS:flo. 

reply. has been filed by the respondents, therefore Rule 16 of CAT (Procedure) Rules, is 

invOked.  

2.:' 	Learr'ed d,ounsel for applicant is heard. 

'The applis5ant.is aggrieved that despite.SeCUriflg.more marks than one Chandan 

Kurnar and one Vikash Kumar; 
 he has not been granted appointment whereas the said 

t'o person. ha\)' 'been favoured with sUitable appointment. 

. It'.is not, ed that prior to approaching this Tribunal the applicant.'haS not 

e 1 hausted he d partmental remedy of preferring a representatiOn to the authorities. 

51 	In' such view of the mailer, the OA is disposed of with a direction upon the 

sehtation before the appropriate authority within 15 daysfrom applicant to prefer arepre  

the date of receipt of copy of this order, which shall be disposd of by the appropriate 

with law, Within a further period of 3 months. 

It is mace dear that we have not gone into the merit of this matter and therefore 

all points are kept openlor consideration by the respondent authorities. 

7. 	The OAIaccordingly stands disposed of. No costs. 
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